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CIRCUI.AR

Subject: Prior intimotion under Rule lB of CCS (Conduct) Rules, I 964 in
respect of ironsoction of immovoble ond movoble property -reg.

Aiiention is drown to Rule t8(2) of the CCS (Conduct) Rules, 1964 which
provides for the requirement of giving prior iniimotion ond seeking prior
sonction in respect of immovoble properly lronsoctions. lt hos been obierved
lhot provisions regording giving prior intimoiion ond obtoining prior sonction
in respect of ihe tronsociion of immovoble property ore not being odhered
to by some officiols of this Deportment. All lhe officiols of this Deporiment ore
hereby odvised to be prompl in giving prior intimotion ond obioining prior
sonciion of this Deporiment in respect of tronsociion of immovoble prJperty.
The prior intimolion should reoch this deportment ot leosl 30 doys befoie the
proboble dote of tronsoction. Any foilure to obide by the soid provisions will
be viewed seriously ond oppropriote oction shol be token in ihis regord.

2. The officiols who hove nol given prior intimotion in
hereby directed io submii the some loiest by 3orh April,
intimotion given ofter the slipuloled dote sholl not be
condonolion of the omission.

this regord ore
2019. Any such
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PS to Hon'ble MLJ/Hon'bie MSLJ.
PPS to Low Secretory/ ppS to Additionol Secretories.
All officers/ Sections in the Deportment of Legol Affoirs.
ln-chorge Bronch Secretoriot Mumboi/Kolkoio/Chennoi/Aengoluru.
ln-Chorge, Centrol Agency Section/High Court LiiigotionTlower Court
Liiigoiion.


